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Aecquikition of Land in Asansol

801-D. SHRI DEVEN SEN: Will the
Mimister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether it is a fact that about
16,080 acres of land were partly
acquisitioned and partly requisitioned
for Migan Aerodrome in Asansol Dis-
trict, Burdwan in 1962;

(b) whetler it is a fact that neither
any price has been paid for the land
acquisitiomed nor any compensation
offered for requisition;

(¢) whether it is also a fact that

though the emergency is over the
land has not been derequisitioned; and

(d) whether any enquiry has been
made info the matter and orders
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given for payment of prices and com-
pensation to the land-owners for the
period their land was under Govern-
ment's control and the return of the
land to the respective owners?

THE MINISTER OF TOURISM,

AND CIVIL AVIATION (DR. KARAN
SINGH): (a) to (d). The facts relat-
ling to the case are being collected
and will be laid on the Table of the
House.

12 brs.

STATEMENT RE. SITUATION IN WisT
Bmxvaar

MR. SPEAKER: 1 have to request
the hon. Home Minister to make a
statement.
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MR. SPEAKER: That is before me,
but I am on my legs. I would request
the Home Minister to make a state-
ment about Bengal, and we can take
up the call attention later on, because
he has to go to the Rajya Sabha also.

THE MINISTER OF HOME
AFFAIRS (SHRI Y. B. CHAVAN):
Sir, the West Bengal Government

have informed us about the proceed-
ings at the joint session of the West
Bengal Legislature on February 14,
1968 and at the nieeting of the
Assembly later in the afternoon the
same day, The Governor could not
enter the Chamber by the door
generally used by him on such
occasions, as the main entrance had
been blocked by the opposition mem-
bers who were raising slogans urging
the Governor to go back. He entered
the chamber by another door, An hon.
Members: Back-door) escorted by this
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ADC. and members of the PDF-
Congress  coalition, There was
determined attempts on the part of the
opposition members to jostle him
around and to prevent him from pro-
ceeding with the Address. Although
he could not get on to the Speaker’s
dais, the Governor was able to read
out a part of his Address inaugurat-
ing the joint session of the Legislature,
He was slightly injured in the melee
on the occasion.
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2. When the Assembly met later in
the afternoon, the Speaker referred
to his previous ruling and made a
short statement adjourning the House
sine die. This is what the Speaker
said. “I beg te report that on the last
occasion I gave my ruling on the 28th
November, I adjourn the House only
because since then there has been no
final decision as yet made and that
there is no compelling necessity
either by judicial discussion or decision
by any competent authority, if there
be any, to change my ruling, I adjourn
the House sine die”. No report of the
Governor's speech was given nor
were copies distributed to members as
is ordinarily done. A motion of thanks
to the Governor was, however, moved,

3. This House will recal] that I had
indicated the views of the Govern-
ment of India on certain issues raised
in the previous ruling of the Speaker
in my statement made on November
30, 1967. The Government continue
to hold the view that notwithstanding
the observations made by the Speaker
of the West Bengal Legislature
Assembly, the present Council of
Ministers in Wast Bengal headed by
Dr. P, C. Ghosh is the lawful Council
of Minister of West Bengal (Some
hon. Members: Never) The Calcutta
High Court have, in a judgment
delivered on February 6, 1968, upheld
this point of view. By again adjourn-
ing the sitting of the Assembly sine
die the Speaker is preventing it from
functioning in accordance with the
provisions of the Constitution. We
have just received a commumication

FEBRUARY 16, 1968

Deportation of 1402

Indians from Kenya (C.A.)
from the Governor, and we are giving
thought to the steps that can be taken
by the Union.

12.04 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

Mass Deportation of Indiam Nationals
from Kenya

SHRI K. LAKKAPPA (Tumkur): I
call the attention of the Minister of
External Affairs to the following
matter of urgent public importance
and I request that he may make a
statement thereon:

“The mass deportation of Indian
nationals from Kenya resulting in
their unemployment and loss ef
property.” .

THE MINISTER IN THE MINISTRY
OF EXTERNAL AFFAIRS (SHRI
SURENDRA PAL SINGH): Of the
186,000 people of Indian origin in
Kenya about 130,000 are . British
citizens., here are only about 4,000
Indian nationals, about 49,000 are
Kenyan citizens. The status of the
rest is yet to be determined. The
Government of India is not aware of
any deportation of Indian nationals
from Kenya although recently seme
people of Indian origin with British
citizenship passports have been mov-
ing out from Kenya to UK.

In consequence of the Kenya Immi-
gration Act of 1967 all residents who
are not citizens of Kenya are required
to take out work and residence per-
mits. An extension of the Immigra-
tion Act is a new law licensing all
trades and restricting non-citizens
who may be able to get licences to
trade only in certain items and in
certain areas.

The majority of persons of Indian
origin in Kenya are engaged in retail
trade mostly in textiles, clothing and
grocery. The Community hag been
extensively engaged in retail trade



